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Upper Krishna Project
5297. SHR1 B. E. CHOUDHARI: Will

the Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether in the Upper Krishna Project
provision was made to construct right and
left bank canals together to allow three
thousand cft. water per second and instead
only left bank canal has been taken up for
construction for allowing ten thousand cft.
water per second;

(b) whether Government consider it neces-
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sary to stop the further construction of the
left bank canal as by its complction no water
will be availablc for the lift irrigation for
Bijapur District; and

(¢) whether the water allocation as per the
Gulati Commission has been finelised and,
if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 B. N. KUREEL). (a) The
Upper Krishna Project (Stage-1), as accepted
by the Planning Commission in 1963 provided
for a left bank canal of capacity of 3700
cusecs at hcad and a right bank canal of
capacity of 2847 cusccs at the head. The
Statc Government have sent up in February,
1971 revised proposals providing only a left
bank canal, It is understood that this has
been done to serve arcas where there is no
irrigation at present, whereas the right bank
canal was to serve Raichur district which is
already dcriving large bencfits from the
Tungabhadra Project. The revised proposals
are under tcchnical cxamination in the
Central Water and Power Commission.

(b) and (¢) It is understood that the
Government of Mysore have some proposals
for including lift irrigation in thc Second
Stage of the project. Detailed project report
and estimates for this Stage have not been
receivod from the Government of Mysore.
Further, the water disputes of the Krishna
basin are now under adjudication by a Tri«
bunal and the consideration of any new
projects or further stages of projects already
sanctioned will have to await the award of
the Tribunal.

Licence to M/s. National Tron and Steel
Company, Belur-Howrah

5298. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
statc:

(a) whether any new licence has  been
issued to M/s. Tron and Steel Company,
Belur, Howrah to open any industry in West
Bengal after the mid-term clection to Lok
Sabha; and

(b) if so, for which industry the licence
has been issued and where it will be located ?





